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Notes of the Registry Date | ‘Order of the Tribunal
. , 19.8.98 | Mr S.Sarma,learned counsel for the

Soe ;[A i applicantsand Mr S.Ali,learned Sr.C.G.S.C
| i ? T VI : for the respondents are present.
.ﬁ -«L* 5 il 20 s The applicants are Casual Mazdoor/

8 3 Ne. L& 9% part Time Casual Mazdoors who had been
‘%1‘\’.@"’ i

granted temporary status vide order
dated 27 .5.1996,annexure-2. In this

o5, T ‘ application they seek a direction on the
respondents to grant them amnud incre-
ments, opening of their service boocks,
allowing them the revised pay on the

R&C)ﬂuw%’{ %’/ﬁ g @opi.ﬂﬁ basis of the Fifth Central Pay Commissiom
1 et oo f)ew‘\;u 9. and increments thereon. It however
; ' appears that the applicants have not
. M‘%\% | approach®™the competent authorities of the
W R < %Lg+n‘w;} ) respondents for granting these benefits
e’ ~ jto them. Even Annexure-5 letter shows
;7\&\ ‘ that only 7 applicants have approached

. ‘fthe respondents for granting them amnudl

increments. In the circumstances this

"application is disposed of with the
contd. .
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Notes of the Registry Date | B ", Order of the Tribumal<
‘19.8.98 follow1ng direétions =
R (1) ‘The applicants shall individually
" submit representation¢ to their
respective competent authorities
B fox; granting of the be‘l‘aefitlsas ‘
prayed for in this app.lication,"r
... 'The representationg shall be submi-
R AR AW < o ‘ tted to the competent authorities
/C/—%:‘:;—"? /’“’/ ] within 30 days from today. |
ol gt PRz ,/’bé_/ 7[“';&“6 (ii) on receipt of such representation§
| Lorr 7T F/"'” J/ the competent authorities of the
_ been . M /j; fot I respondents shall consider the
é_vw _ S /st Laf: case of the applicants and dispose
e A/Z) 3 of the representationswith a spegk-
MN.K ing order in each:case. Such order
/ . shall be issued by the competent
W M/M authorities within 30 days from
the date of receipt of the repre-
D Nt 9 (788 ro 29% x sentations in each case.
9 LSVAVAS Application is disposed of. No order
M as to costs.
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